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central administrative tribunal

principal Bench

O.A. No. 606 of 1999

Delhi^ dated this the 21st day of December, 1999

HON'BLE S«]R. ADIGE, VICE CHAIRMAN (a)
HON'BLEj MRS.rLAKSHMIw SVJAMINATHAN, MEMBER (j)

Shrl Hariender Singh#
s/o Shrl Baljot Singh#
R/o E-35/a Rajiv Nagar#
Delhi-110041, Applicant
(By Advocates '^hri j.Co Madan)

Versus

1. Government of NCT through
Chief Secretary,
5, Sham Nath Mara,
Delhi,

2, Director General,
Home Guards,
CTI Conplex,
Raja Garden,
Nev7 Delhi, Respondents

(By Advocates Shri Rajendra Pandita)

ORDER

BY HON'BLE MR. S.R. ADIGE. VICE CHAIRMAN

This O.A, had initially been filed by

appl icant s,. S/Slir if; Vinod..Kumar v^andr Har i ender;) Singh ,

Applicant Shri Vinod Kumar has since bean permitted to

vjithdraw from the 0,A. vide Tribunal's order dated

2.7,99,

Applicant Hariender Singh who was appointed
as a Home Guard on 15.11.87 impugns respondents' orders

disengaging him. He seeks grant of temporary status
followed by regularisation,
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3, Heard both sidss»

4, Respondents* counsel cngllgngas the 0

on grounds of limitation as uall as lack of

jurisdiction* As regards 1 gck of jurisdiction, ha

relies on the Hon'bls Supreme Qjurt's order dated

20*'2®t'5 disnissing SLP No,4550/96 against the CaT

Chandigarh Bench's order dated 3Tf1i'95 in Oft No, 101 3/

88 and directing that the representation must be made

to Govtj' and not to the Qsurt,

5, The Delhi High ODurt in its order

dated 26i^5.'99 in CLP No,4286/97 n SL Rauel & Ors, Ws.

& ^rs, has similarly disnissed the challenge to

order dated 21. 3. 97p assed by the DaT,P rin cip al Bench

disposing of several 0 As,; In that order dated 26,5,99

the Delhi High Court hgs relied upon certain Hion'bla

Suprene Oaurt's rullngsjelt has Hno ueuer no where

concluded thgt the Tribunal has no jurisdiction to

entertain such 0^As.

Us are satisfied that the applicant* in the

present Oa is similarly placed as those covered by th@

Delhi High Oourt's aforesaid orders dated 26,5,99, and

under the circun stance, this Oa is disposed of in terms

of the aforesaid order dated 26,5,99, No casts.

cLc.
( MRS. LaKSWI SUADINaTHaN ) ( S,R.ADIG£:1

riSnSER (3) VICE CHaI fi^AN(A),

/ug/


